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[PAssEp Y THE INDIAN LEGISLATURE]

Industry (Protection) Act, 1932,
HEREAS it is expedient further to amend ‘the

appoaring ;

It is hereby enacted as follows =

: 1. This Aot may be called the Indian Tariff (Amendment,)
Act, 1947.

2, (I) In the First Schedule to the Indian Tariff Act, 1934~—
{@) in Items Nos. 10 (1) and 11(1),—

(¢) in the third column, for the word * Protective **
the word ** Revenue *’ shall be substituted ;

(#3) in the fourth column, for the words and figures
* Re. 1-8 per cwt.”” the word ‘‘ Free '’ shall be substituted;

(ii) the entry in the last colurmn shall-be omitted.

(b) in Ttems Nos. 17, 28(5), 46, 46(1), 47, 47(1), 48, 48(1),
 48(4), 48(5), 48(7), 48(10) ‘and 61(5), in the last colamwu, for the

figures *“ 1947 ** wherever they occur, the ﬁgurecz *Y1948 ** shall be
substituted ;

(c) in Item No, 18,—

(#) in the third column, for the word ‘ Revenue *
the word * Protoctive ** shall be substituted ;

. {£3) in the last column, the words and ﬁgures “ Maroh
3lst 1950 ** shall be inserted ;

(d) in Ttem No. 28(8), in the second column, the words * potas-

gium bichromate,” and the words sodmm bichromate ,”’ shall be
+ omitted ;

(e) after Item No. 28(14) the followmg Items shall be inserted,
namely :—

* 28(15) | CALCIUM CHLORIDE—
{a) of British manufacture . | Protective Rs, 3-4
’ per cwh,
{(b) not of British menufac- | Protective Rs. 4.14
ture 3§ ) per ewh.
Provided ~that  calcium
-] chloride manufactured in a - N
- British  Colony shall be
deemed to be of British
manufacture.
28(18) | PHOSPHORIC ACID DProtective Rs. 23
per cwt.
28(17) | POTASSIUM  RBICHROM- | Protectiva 30 per
ATE, SODIUM BICHROM- cent. ad
ATE and all CHROME coin- valorem.
pounds,
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- 88(18) | The following SODIUM com- '

pounds, namely :—
(@) Sodium phosphates—

Provided that the articles
dutiable under this Ttem
menufactured in a Britieh
Colony shall be deemed to
be of British manufacture.

~{f) after Item No. 30(8) the following Items shall be inserted, namely :—

_*'80(9) | ABRASIVE PAPERS and
"L rolls, coils, discs, belts, shapes
and tapes, made of abrasive
paper, when imported as
stores apart from machinery-|

‘(a) of British manufacture | Protestive | 24 per o b - | Maroh 31st, 1849,

cént, ad
wvalorem.,
(b) not of British manu- | Protective 36 per .. | ... | March 31st, 1949,
facture. ) cent. ad -
- -1 valorem, o )
30410} § EMERY CLOTH and abra-.| Protective 30 per v § o IMarch 31st, 18407
sive rolls, coils, dises, beltg, cent, ad | -
shapes and tapes, meade of N walorem.

emery cloth or a combination
of emery ecloth and paper.

{g) for Ttems Nos. 43, 44, 44(1}, 44(2) and 44(3), the followmg Ttems shall be
substituted, namely :—

“43 { WOOD PULP . | Revenue | 18 per cert. ad wvalo-

Trenmd. -
44 { PAPER, all soris, | Revenue | 30 per cent. ad valo. .
not otherwise e,
specified. : '

1

(k) in Tbemm No. 45, in the second column, the words “ but axcluding paper
and stationery otherwise specified® shall be omitted;

@) in Ttems Nos. 47(6), 48(3), 48(9), 49(5), 51(2), 51(3), 63(6), 63(9), 63(10),
63(12), 63(15), 63(17), 63(19), 63(21), 63(27) and 74,—

{#) in the third column, for the word ¢ Protective ** wherever it ocours’
the word *“ Revenue * shall be substituted ;

{42) the entry or entriey in the last column shall be omitted ;

(7) in Item No: 49, for the words. and figures “the fabrio
speoified in TItem No. 48, 48(1), 48(3), 48(4), 48(5), 48(7), 48(8) or

(€) of British manufacture | ‘Protective Rs. 7-6 vee | oo | March 3ist.,‘)1ﬂ949.
‘per cwt. ' ’
{82) not of British manufac- | Proteotive | Rs, 11 per| ... | ... | March 31st, 1049,
ture. o B : . owb, . N
(b) Sodium sulphite and | ’ .
sodium bisulphite- - : e
(€) of British manufacture Protective | Rs.8per| .. | .. | March 3lst, 1950.
. ’ ewd. ) ) -
{¢i) not of British manu- | Protective Re. 12perf ... | ... | March 3lst, 1860.
facture. owt, ' .
(c) Sodium thiosulphate— L
{¢) of British manufacture | Protective | Rs.5per| ... { ... | March 31sf, 1060,
) cwt, '
(¥) not of British manu- | Protective | Rs, 7-8 . | ... IMareh 31st, 1850.”
faoture: per cwt,
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; 48( 10):—"’ in the second column, and for the entries in ‘the suooeedmg oolumns
agamst the smd Ttem, the following sh all b subss tuted, namely :— . 5

7 "‘7"1 ﬂil: fabrics specxﬁed

(a) Item No. 48, | Protective| The ad valoremrates | .. | .. | The duration &
48(1), 48(4), 48(5), ’ of duty applicable plicable to t{e
48('7) or 48(10) ; . to the fabrioc of i fabrio of which

- which the articlo ‘| the artiole ia

. is wholly or mainly wholly or msin-
) . mede. ly made.
. (b) Ttem No. 48(3) | Revenue | The ad valorem rates | .. | .. Ca.

to the fabric of
which the article is
wholly or mainly
made,

or 48(9) :— : of duty applicable

{k} in Item No. 63(2),—

() in the second column, after the word * flat’’ thé bréokets and
words ‘‘ (other than alloy, tool or speecial steel) '’ shall be inserted ;

(¢) in the third column, for the word Proteotlve » wherever it
~0oours, the word ** Revenue *’ shall be substituted ;

(#é¢) the entries in the last colummshall be omitted ;
{l) in Item No. 63(3),~

' (§) in the secorid column, after the word “STEEL" the brackets and
words ““( other than alloy, tool or special steel) ** shall be inserted ;

Where it occurs, the word *“ Ravenue *’ shall be substituted ;
(2¢3) fthe entries i in the last column shall be omitted ;

~ {m) in.Ttem No. 63(20),~

(1) in the second ocolumn, after the words “ STEEL SHEETS” the
-words * other than high silicon electrical steel sheets * shall be inserted ;

bl

_(¢4) in the third ecolumn, for the  word *° Protective '* wherover it

oocurs the word Revenue *-shall be subst-tuted
' (m) the entries in the la,st column shall be onntted
{n) in Ttom 63(25),—

(#) in the second column, after the words ““ other than ’* the words
“high ocarbon or spring steel wire, ”’ shall be 1nserted

~ (#¢) in the third column, for the word Pro’oectwe” in both places
where it occurs, the word * Revenue ** ghall be substituted ;

(fiii) the entries in the lagt column shall be omitted ;

'(#4) in the third column, for the word Protective in both places -
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(0) after Ttem No. 63(29) the following Items shall be inserted, namely :—~

#43(30), ALLOY, TOOL or
SPECIAL STEEL
rod, bar and flat-— o . o .
(a) of - British | Protectivel 1} times tha axcise duty ..o | March $1et, B
manufacture, o leviable for” the time 1948, *
. ) being on steel ingots .
produced in British India)
plus Rs. 10 per ton, or |
10 per cent. ad valorem, | -
- ’ ‘| whichever is higher,
: plus one-fifth. of such
n : higher amount.
() not of = British | Protective| 1} times the exriso duty | ,, | ., | March 3lat,
fmanufacture, ) leviable for the timo : 1948.
being on steel ingots
produced in British India -
plus Rs. 39 per ton or ’
20 per cent. ad valorem,
whichever is higher,
plus one-fifth of such
higher amount.

68(81) | HIGH  SILICON

ELECTRICAL
STEEL SHEET 8- . ’
{a) of British | Protective] 14 times the ezeise | .| .. | March 3
manutacture duty leviabls for the 1943,
. : time being on sbesl

ingots produced in Bri-
tish Indis, plus Rs. 11
per ton, or 10 per cent,
ad valorem, whichever i:

higher, plus one-fifth of
such higher amount.
(8) not of British | Protective| 1} times the exciss duty |[,,. }.. | March 3lst;
“manufacture leviable for the time . 11948, &
) bei-ig on  gteel ingnts
produced in  British
India, plus Rs. 32 per
b ) ton, plus one-fifth of the
B total of such amounts.
€8({62) | HIGH UARBON or
SPRING STEEL .
WIRE— . 8
(a) of British | Protective] 1} times the exoise duty | .. | .. |March  1sg
manufacture leviable for the time . 1948,
' being on steel ingots
produced in British
India, plus Rs. 28 per
ton, plus one-fifth of the
total of such amounts.
{3) not of British | Protective] 1} times the excise dnty | ...} ... ] Maroh¥8lsts
. manufacture. leviable . for the time 1048,
being on sbteel ingots )
produced in  British
India, plus Rs. 60 per
< ton, plus one-fifth of the
. total of such amounts. .
68(88) | IRON or STEEL| Protective| 80 per cent. ad wvalorem. | ... | .. | March $latg
WOODSCGREWS. 1950,

(p) after Ttem No. 70(1) the following Items shall be inserted, namely :—

«Yp(2){ CRUDE ANTI- | Protective| 20 per-cent. ad valorem.| ... | .. { March 31s§,’
MONY. : 19249,
70(8) ANTIMONY, other| Protective| 30 per cout. ad valorem.] .. ] .. | March ~3list, -
: than crude. anti. o : 1949.%
mony. ) '

(g) after Ttem No. 71(6) the féllowing Item shall be inserted, namely :—

7 1(7)[ HURRICANZ l Protective| 30 per cent. ad valerem. | .. | .. | March 3lep,
i LANTERNS l i i b 18497,
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a.fter Item No. 72(10) the followmg Item shall be 1merted namely -

| SEWING MACHL
NES (and parts
thereof) to bo work-
‘od by manuel la-
bour or which re-
quirs for their op-
pration less than
one quarber of one | : i : .
brake-horse-power~. . . |

(@Y of British | Protectivel 24 per cent. ad valorem wn | w | March $1s !
manufacturo, 1940,
{b) not of British Protective| 86 per cont. ad wvalorem wd e | March 31st,
maenufacture. 1 1949”7
) for Item No. 75(5) the following Itews shall be subst.ltuted na.mely —
CYCLES (other bhan

[
motor c¢ycles) nn-

ported entire or in

sections— : . : !

(a) of British | Protective| 24 per cent. ad valorem. | .. | . | March 31st, !
manufaoture, : . 1949. 1

(b) not of British | Protective] 36 por cont. al valorem. | ., | .. | March 31a3,
manufacture. '

1949,
FRAMES. for oycles

(other than motor

eycleg)— ; s

(@) of - British | Protoctive|. 24 per oent, ad valorem. { .. | .. { March 31st,
menufacture, i ) 1949,

{b) not of Dritis = | Protective| 86 per cent. ad valorem. | .. { .. | March 3lst,
manufacture, - . ) 1 1848,

HANDLEBARS for
oycles (other than
motor-cycies)—

(a) of British | Protective] 24 per cent, ad valorem. . b oo | Moareh 8lst,
manufacture, . - -1949.
(b) not of British | Protective] 36 per cent. ad valorem. .. 1 .+ | March 31at,
- manufacture, 1849,
| All other parts and :
aCcCessories of

CYCLES  (othor
than motor cyoles)
not otherwise spe-
cified - (excluding
rubber tyres and

tubes)— : 1

(a) of Bribish Protoctive| 24 per cent. ad valorem. oo 1 oo | March _381st,
manufacture, 1949,

() not of British | Protective 36 per cont,, ad valerem. | .. {“.. | March 3lat,
manufacture., 1948.*

(?) The additional dutier of custoims reforred to in section 4 of
the Indian Financeé Act, 1947, shallnot be levied or collected on the
goods comprised in Tbems Nos. 28(15), 28(16), 28(17), 28(18),
30(9), . 80(10), 43, 44, 63(30), 63(31), 63(32), 63(33), T0(2), 70(3), -
TL(7),72(11), '75(.3),75(6), 75(7) and 75(8) of the aforesaid - Scbedule.
8. In the preamble and section 3 of the Sugar Industry (Pro- Amendment of

tection) Act, 1032, for the figares * 1047 % Wherever they ocour, preamble end

‘the figures 1048 * shall be substibuted. o Xeﬁ’ioﬁfgfgggt
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